
DIRECTORATE GENERAL OF FOREIGN TRADE

(DES‐VI SECT10N〕

RATIFIED MINUTES OF THE NORMS COMⅣ ⅡTTEE‐VI ⅣIEETING NO.05/85
DATED 30.05.2019 held on 13.06.2019

Plcase Note

(1)  For infonnation of expo■ ers,Nonlls COnllnitee VI handlcs all cases pcmlning to
flxation/ratiflcation of no― for Export Products falling undcr ITCeS)chaptCr l to 26&
94-98  CommШdcat10ns in rcspcct Of cascs pertalning to NC― VI may bc sent to elll誠 1
address―

(ii) In cenain cases the decision Of the No11.lS COnlnuttcc refers tO the re∞ mmendations/
obscrvations/deflciencics receivcd fお m the concemed Technical Auぬ 面 ty ぬヽerever
applicable,a scalmed copy of such document has been placed at thc cnd of ttc Mmutes,in

rululing scHal ordcrs The cOnccrncd imプ cOmpany may go through the sallnc alld rcspond
accordingly

(iii) Simlarly,a scanned copy of the blank Standard Dcicicncy Fo.1..at,which may flnd a
rcference in NC decisions,has alsO been attached in the end This rnay also be rcfcrred to by

the cOncemed fl口 ぼycompany and may bc rcspOndcd accordingly

〔う  For information of the exporters,it is informed that wherever DL is issued,the case
would be reieCted in case the reply of the irm is not received within 90 days from the

date ofissue ofDL.

(う   The Nornls Com五■∝ has takcn decision only with respcct tO tcchnical aspect/wastage
no.=Is While redccming thc applications,RAs should check that the applicant has hif1llcd all

requttments as prescribed in pOlicy/procedurc including those in Policy Circulars issued

iom time tO thc Or any other provisiOns undcr FTP/11BP fOr issuancc of AA and
regularizatiOn ofthc case

Thc Mccting No 05/85 dated 30 05 2019 of NollllS COmmlttce‐ VI for the ycar 2019-
20 was hcld on 13 06 2019 undcr thc Chaimanship of Shrl Anil A3gan″ al,Addl Director
Gelleral of Foreign Trade to consider thc fol10wing applicatiOns for ratiflcaion Of nomls h

rcspect Of advance authoHzations under Duty Exemption Schcme(Chapter‐
o of Forcign

Tradc Policy 2015-2020 Thc fol10wing rncmbcrs werc prcsentin the mcctlng:―

SI.No. Name & Designation Department

1 Shri   DN   Mathur,   Technical   Expert

(COnSultanッ Tcch2
DGFT

2 Shri S.Kipgen, Deputy DGFT DGFT

3 Shri Pradyuma Sahu,FTDO DGFT

檄
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Statu“ DeFerred l

lfiy8s/o5otoot67tAMt5t :olt24tBotoo342tAMtst
Lic No/Date:0810134063:Dcfcr

16 12 2014        1Datc:25072019
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l lALC372018           PRODUCTS PVT LTD
I I

IRLA Filc
9/     :07/24/040/00021/AM16/

Meet No/Date:5/85
IALC3/2019

β0052019

tic No/Date107101083H
103062015

‐
ALC3/2019
130052019

鱚 蕊 蕊 25072019

lDecision : NC considered the case as per agenda and noted that RA Bangalore was
requested to fumish the starus of the case and if not ratified to send a hard copy of the

lapplication for examination and fixation of norms. The reply of the RA is still awaited. The
lCommittee therefore, decided to request RA, Bangalore to expedite the reply.
I

lThe case stands deferred to 25.07 .2}lg.

|ICase No■ 103/21/85‐

| IALC3/2018
1 1

隔顧λ瑞二

'話

;| 1協刷‰0%9/AMlα 引ザ器Cttυ“ω2躊2,"2m9
becЫOn:NC cons■ 品 I thc t:ξ ぎ基 品 五まnda and■ttU that RA Kolkata was
lrequcstcd to mmish the status ofthe casc and ifnot rati■ cd to send a hard copy of the

application for exatnlnation and flxation ofn。 ..1.S The rcply ofthc RA is still awdted The

lCommittee therefore, decided to request RA, Kolkata to expedite the reply,
i

lThe case stands defened to 25.07.2019.
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decided to request RA, Kochi to expedite the reply.

case stands deferred to 25 07 2019
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from the firm on the basis of comments of Technical Authorlty,lo,MOFPI
OM No E-14011/12/2018-ED datcd 27 05 2019;

cおc stands dcfcrrcd to 25 07 2019

Recipe-cum Mass Balance statement: Percentage of alt the ingredients imported
as well as indigenous (including water, oil, salt etc.) used in manufacture of
export product along with the moisture content of the export product,

iD The details of the value realized from the by-products/wastagi claimed.

t`atu“ DこFelred l

:RLA Filc

:10/24/040/00028/AM16/:01/85/050/00298/AM19/

: NC considered the case as per agenda and noted that RA Kochi was requested
fumish the status of the case and ifnot ratified to send a hard copy of the application for

and fixation of norms. The reply of the RA is still awaited. The Committee
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I Thc case stands defcrred to 25 07 2019
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jThe case stands deferred to 25.07.2019.

診
β

「
「
繭 而 記 通 疏 ξ

軍
濡 1摘
S青

1厩脇∴編L~1競脇ふ
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No■57/21/8二     Pな り Name:NUTRIⅥTA   ,Mcct No/DatcS/85-

F00DS PVT LTD        IALC3/2019
1                          130052019
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り5/040/00848/AM16/  08022016    つ誠α25072019

満渤薔i/851ALC3/20181お 五`mまEAsiERN

r p..islr, t Nc consiOirea the case as per agenda and noted tfi RA Mr-; **
EqY:tfg to fumish the status of the case and if not ratified to send a hard copy of the
lappllcauon.t'or examination and fixation of norms. The reply of the RA is stif awaited.

I 

I ne Uommrttee therefbre, decided to request RA, Mumbai to expedite the reply.
I

lThe case stands deferred to 25.07.2019.
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16/     19 02 2016            1Datc:25072019

1DecisionTNC tふ idi6たd thcあ」五ζ請 碁nda and a“誼La Ъ seek the fol13続亀
from the firm on the basis of comments of Technical Authority, i.e, MoFPI

OM No E-14011/19/2019-ED dated 09 05 2019;

A legible copy ofthe application.
Technical details as specified in the application form ANF 4A'.
Processing flow chart
Justification of the wastage claimed

case stands deferre d to 25 .07 .2019 .
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:07/24/040/00398/AM16/   07 03 2016        1Datc:250720191
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lnd if not ratiflcd to scnd a hard copy of the

nolllls Thc rcply of the RA is s● 1l awaitcd

RA,Bangalore to expedlte the reply
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in""ir-"-i r.rC considered the case as per agenda and noted that RA Bangalore was

i ]requested to fumish the stztus of the case and if not ratified to send a hard copy of the

<
マ
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14
ecision:NC considered thc casc as per agenda and notcd that applicatlon of thc frm

has been received from RA, Pune . Comments from Technical Authority, i.e., Tech.l is
awalted
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The case stands deferrcd to 25 07 2019
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25072019Ю9/24/040/00098/AM17/  p1062016

The Committee decided to request them to expedite the comments'

The case stands deferred to 25.07.2019.
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Comrnime therefOrc,decidcd to request RA,Vadodara to expcdite the reply

case stands defcrred to 25 07 2019

「1飩
雌
1がWal鮒

椰~醤…d
TD               30 051
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agenda and noted that appltation of the飾
7,ic,MoFPI for eXamination and comments
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lra.ty Name:cnurilin 
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LABORATORIES PV T.L"[D, ALC3 I2OI9

. iHq nif. RLA Fitc Lic.No/Date:07t 01 totoe-,d"i"t
l:0ll85l050l00207tAMt9t :07t24t040t001t6tAvl7 t 28.07.20t6 .Datf; 25.07.2019

i2s;Decision : NC considered t}re case as p", ug"rdu and noted that RA Ban-galore was

lrequested to fumish the status of the case and if not ratified to send a hard copy of the
I lapplication for examination and fixation of norms. The reply of the RA is still awaited.

iThe Committee therefore, decided to request RA, Bangalore to expedite the reply.
ii

30052019     1

島稔刷:900116/AM17 颯ず盤慧
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雅:2,0■2∝ 9

| IThe Case stands dctrrcdb?5072019  A  /.。     _______」

Decision : NC considered th" 
"ui" 

u, p". agenda and noted that RA Kochi was requeskd
to furnish the status ofthe case and ifnot ratified to send a hard copy of the application for
examination and fixation of norms. The reply of the RA is still awaited. The Committee
therefore, decided to request RA, Kochi to expedite the reply.
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: NC considcrcd the casc as pcr agcnda and notcd that RA Bangalorc was

to fumish the status of the case and if not ratified to send a hard copy of the

for examination and fixation of norms. The reply of the RA is still awaited.

lTh" .ur. stands defened to 25.07.2019.

躙燿お" 1錦響::鵬 躙∬5/85

lcare tto.:15/ztns- iportv N"-",Crr#irff :Ue"t Nolpatesl8s- - ai"t"tt;i;;;td i

liicindrr ll-eionaronns pvr.LrD, ;ALc3/201e :

I 30.05.2019 
I

lgo rit" RLA File Lic.No/Date:0710110168 Defer 
i

l,O iASrOsOtOOzoeleU I el ozt24tl4ltlooli tAulzl 28.07.2016 Date:2s.07.2019 
I

m;lrr";; Nc;;nsidered the case as per agenda ana noieJ that RA Bangalore wasi

lreouested to fumish the status of the case and if not ratified to send a hard copy of the 
I

lroili"ution for examination and fixation of norms. The reply of the RA is still awaited.'

ittre Comrnittee tferefore, decided to request RA, Bangalore to expedite the reply' i

11

M、高温i」
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iD""iri"" , NC 
"oniiA"iea 

th" 
"usi 

as p"i-ug"rrda 
"rd 

notld tfrai"pfii""tion 
"f 

ttrif"m 
I

lhas been forwarded 10 Technical Authority, i.e., MoFPI for examination and comments . 
I

lThe Committee decided to request them to exPedite the cornments. 
i

I

lThe case stands deferred to 25.07.2019. !
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IMeet No/Date:5/85-
:ALC3′ 2019
130052019

IWithdrawan

RLA F■ c

:10/24/040/00053/AM17/

Lic No′Datc:1010059604
108092016

File

1/85/050/00210/AM19/

of Sample Analysis Report (SAR) turnished by Spice Board h COnlmltce

Conl■ li■cc thereforc,decidcd to rcqucst RA,Bangalorc to expcdlte thc reply    l
|

case stands defcrrcd to 25 07 2019                                           :
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,:o fiecision : NC considered the case as per agenda and noted that RA, Cochin vide ernail,' 
ldated O2.O5.2O19 has informed that the AA has been issued to the firm as per Poticyi

] lCircular No.05l2OO9-14 dated 14.08.2013. Accordingly, RA can take action on the basis I

lof Sample Analysis Report (SAR) furnished by the Spice Board. The Committee.

I l*."""*:*ided 
to wrthdraw the case from agenda. 

j

No.:44/21/85-    Party Namc:JEWEL     Mcct No′ Date:5/85-   Stans:Deferred
3/2018          CONSUMER CARE PVT   ALC3/2019        1

LTD                    30 05 2019           1

1,tF岬:q喜而
|
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Party Name :GRIFFITH Mcetヽ。/D品 :夕j31 
¨
Ыtttu:beferred

:LABORATORIES PVT LTD, IALC3/2019
30052019

iRLA Fllc

:07′24/040/00229/AM17/
Llc No/Date:0710H0554 1Dcfcr

21 10 2016            1Datc:25072019121 102016

: NC considered thc casc as pcr agenda and noted that RA Bangalorc was

to fumish the status of the case and if not ratified to send a hard copy of the
for examination and fixation of norms. The reply of the RA is still awaited.

Committee therefore, decided to request RA, Bangalore to expedite the reply.

case stands deferred to 25.07.2019.
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面轟3話11■lё 」品ξidttd the casc as pcr agcnda and notcd hat RA Bangalorc was
lreouested to fumish the status of the caie and if not ratified to send a hard copy of the

^. -^-^ 'rL^ ---r., ^f +L- D A i" <fill 4rrqife.l
1赫Ic“onぉr examLtton md ixatlon of nonn“ Thc repけ ofぬ

e RAヽ 亜n awalted
Thc Commhee thcreforc,dccidcd to rcqucst RA,Bangalore to cxpedltc the rcply.

The case stands deferrcd to 25 07 2019
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r lld .dtiia"*a tr,i .^; ;, p"';- ,g;nda and noted that RA Bangalore was

to fumish the status of the case and if not ratified to send a hard copy of the

for examination and fixation of norms. The reply of the RA is still awaited'

Committee therefore, decided to request RA, Bangalore to expedite the reply'

case stands defened to 25.07.2019.
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Name:QUADRAGEN Status:DeFerred

PartyName:FEATHERLITE Meet No/Date:5/85-
PRODUCTS PVT. LTD. ALC3I2OI9

30.05.2019

,tatuttDeFerred
|

: NC considercd the casc as pcr agcnda and noted that RA Bangalore was

to fumish the status of the case and if not ratified to send a hard copy of the

for examination and fixation of norms. The reply of the RA is still awaited'

Committee therefore, decided to request RA, Bangalore to expedite the reply 
l

Committee therefore, decided to request RA, Bangalore to expedite the reply'
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,agcnda and noted that RA Bangalore was
and r not ratlfled to send a hard copy of thel

f n0111ls The reply Of thc RA is still awtttcd.:

tRA,3angalore to expedtc thc rcply     l
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i juqp;1. - RLA File Lic.No/Date:l0t 0tji 9722 -.Defet- -
l:0 U85/050/002 l4lAM l9l :l0l24lM0l00llllAMl7l .16.02.2017 iDztet 25.07.2019

38 iDecision : NC consiclired the case as per'agenda and noted that RA Kochi t us r"qu.rt"d

Ito fumish the status ofthe case and ifnot ratified to send a hard copy ofthe application for

] lexamination and fixation of norms. The reply of the RA is still awaited. The Commiuee

Itherefore, decided to request RA, Kochi to expedite the reply..l
: lThe case stands deferred to 25.07.2O1g.
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casc stands deferrcd to 25.072019
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Йcま No/Dttζ78ダ
~【
tatu:5eferred

ALC3/2019

130052019

case stands dcfcrred to 25 07 2019
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P征りNamc:GRIFFITH     'Mcct No/Datc:5/85-
F00DS PRⅣATE LIMITED ‐ALC3/2019

130052019

:St8tus:Deferred

|

|

25072019

iDecision : N-C considered the case as per agenda *a notJtt 
"t 

ne-eangatore was

lrequested to fumish the status of the case and if not ratified to send a hard copy of the

lapplication for examination and fixation of norms. The reply of the RA is still awaited.

lThe 
Committee therefore, decided to request RA, Bangalore to expedite the reply.

l

lThe case stands deferred to 25.07.2019.
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Party Name:GBJFFITH Meet No/Date:5/85- iStat r:Oef"rreA
FOODS PRIVATE LIMITED ALC3/20I9

130052019

瓢 紘11ふ 1漱υ剛"1鳥

Committee therefore, decided to request RA, Bangalore to expedite the reply.

case stands deferred to 25 07 2019

Party Name:TTK
HEALTHCARE LIMITED

130052019            1

: NC considered the case as per agenda and noted that RA Bangalore was
to furnish the status of the case and if not ratified to send a hard copy of the

for examination and fixation of norms. The reply of the RA is still awaited.
Committee therefore, decided to request RA, Bangalore to expedite the reply.

case stands deferre d to 25.07 .2019.
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Par"Name:HERBAL
ISOLATES PttVA電

鰈

‐
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Conlmittcc therefore,decldcd to rcqucst RA,Bangalore to cxpcditc thc rcply.   |

case stands dcfcrred to 25 07 2019
|
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南品 o`/Date 5/85=～
~~StatuttDeた

rred
lALC3/2019       1

25072019

IRLA Filc

:07′24/040/00078/Aヽ 118/
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Ю1/85/050/00283/AM19/  :10/24/040/00021/AM18/

ILIMib
File RLA File Lic No/Date:1010059785

112072017
IDefcr
:Date:25072019

「W麟 穏ヽ 鳥mi鮒
椰
ツ
¨ d

i朧胤紘議↓1」 器魔l蕊lωlmν 辮需揃“
続ご
BttfL:τ

agenda and noted that application of the fl....

,nts of the Technical Authority,ie,Tcch l is

「町」瀞
百~聯
準甲1シ

HQ File Lic No/Datc:0710H2008

)0224/AM19′    :07′24/040/00123/AM18/    10 08 2017         1Datc:25072019

: NC considcrcd the casc as per agenda and notcd that RA Bangalorc was

to fumish the status of the case and if not ratified to send a hard copy of the

for examination and fixation of norms. The reply of the RA is still awaited.

Committee therefore, decided to request RA, Bangalore to expedite the reply.

case stands deferred to 25.07.2019.
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 Defcr~:
′18/  16082017     "atc:25072m9:
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tf,; ;;r. ; p; ;genda and noted that application of the finn

Ihas been forwarded to Technical Authority, i.e., MoFPI for examination and comments.
lThe Committee decided to request them to expedite the comments.

lhc¨ e stands“お
“
do2■ 0■2m)

[D*trt", t NC ;onsiaerea tft" "*i u, po agenda and noted that application of the firrn

lhas been forwarded to Technical Authority, i.e., MoFPI for examination and comments.

lThe Commiuee decided to request them to expedite the comments.

I

lThe case stands defemed to 25.07.2019.

Mcct No/Date:5/85‐

19

HQ血8  ~ ~=LA mc
19

14

:30052019

No.:30/21/8, Meet No/Datc:5/85‐

:ALC3/2019
Status:Deferred



「01/8y05α 00075/AM18/~~もh4/o40/00004/AM18/‐  libi`2017 ~~~~~―Ъatc25 07 2019
Decision:NC considcrcd thc casc as per agcnda and notcd that application ofthc f―

has been forwarded to Technical Authority, i.e., MoFPI for examination and comments.
The Committee decided to request them to expedite the comments.

Thc case stands deferrcd lo 25_072019

「PttALC3/20轟

1蜃

ζ

Meet No/Datc:5/85-

ALC3/2019
130052019

1脇 語

一 暉 れ 一 ―
… … ~EIcNo/D詰

続 0059824
:10/24/040/00034/AM18/      101 112017

Party Namc:SARK SPICE
PRODUCTS PVT LTD

Party Namc:WESTERN

(P)LTD,

Mect No/Date:5/85-

FI“
DeFerredl

"6 Decisi」

il歯ёこ。五ζ血cおd i38五せもas lも1'Lcnda五ど五品ど血晟RA∫ Cogiivldc ma11
datcd 02 05 2019 has info.11=cd that thc AA has been issucd to the f11.1l as pcr Policy

Circular No 05/2009-14 datcd 14 08 2013 Accordingly, RA can take action on thc basis

of Sample Analysis Rcport(SAD価面 shCd by the Spice Board Thc Conllnh∝
thcrefore,decldcd to wi■ draw the casc from agcnda

5 2019 has info.11=cd that thc AA has been issucd to the■ 1.1l as pcr Policy

o05/2009-14 datcd 14 08 2013 Accordingly, RA can take action on thc basisi

)Analysis Rcport(SAD価面 shCd by tte Spte Board Thc Conllnh∝
|

iecidcd to wi■draw the casc from agcnda                                   i
l

i

臨 蕊:二じItt」 協魔品i親訴″ 鏡i漱ザ面b5050
INDIA CASHEW COA4PAhlY‐ ALC3/2019

130052019

c            Lic No/Datc:0510405050:DcFcr      l
40/00170/AM16/   22122017       :Date:250720191

casc as per agcnda and noted that CLA Dclhi wasI: NC considered the
ested to fumish the status of the case and if not ratified to send a hard copy of the I

ication for exarnination and fixation of norms. The reply of the RA is still awaited. ]

Committee therefore, decided to request CLA Delhi to expedite the reply. 
I

しonlml■cc mcrc10rc,ceclccc tO rCquestじ LA DCinllo cxpccrc mc rcply     l

case stands“ ferrcd b 2,0■ 20り              |
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18 IALC3/2019

IDatc:250720191
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RLA Filc
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12288 1Dcfcr

IDate:25072019
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case stands deferred to 25 07 2019 |
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-1C"."-N-o.SOfZrniU,CrZdie party ir"rcinlneKAN AND rrleil..robate:Slti- Ftthd*r, I

I coMPANY ALc3/2019 
i

| 3o.os.2ol9 |

I IrOi* RLA File Lic.No/Date:1010059867 i I

, I'oiisiosoloozrolerrargl :t0t24t040t000sttAMr8t 09.01.2018 I l.,-,
ss Eecision : NC considered the case as per agenda and noted that RA, Cochin vide email

I idated O2.O5.2Olg has informed that the AA has been issued to the firm as per Policy
I lcir"ut* No.05/2009-14 dated 14.08.2013. Accordingly, RA can take action on the basis i

' lof Sample Analysis Report (SAR) fumished by the Spice Board. The Commiuee 
I

Itherefore, decided to withdraw the case from agenda. 
ili

Pa●y Name:DUKES
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LIA41TED

Mect No/Date:5/85-

IALC3/2019
:30052019
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hfonnatlon tom the fl....on thc basis of commcnts ofTcchnical Autho五 ty,ic,Tcch.2;

CoA of imported roots from Foreign Supplier.
CoA ofexport items indicating % Alkaloid content.
Detailed working for norms applied based on actual
and export items.

Alkaloid content in import

i陣い
=ヽ

三lⅣ
五/851~~■ ,NttcA162EЙ

… …
Mcd N呻江cMSI・

~~~も
高 而 籠 面

|

| ド
LC32018      

獣 群 論

LSPШVATE  I錯
″ 盤 ず     |     |

響二ilttT纂翼薫犠|
and r nd rat面 cd o send a hard copy ofthcl
「no.1..s Thc rcply of the RA is still awaitcd i

tRA,BangJorc to expedite the reply    l

||にe∽“stands“ferrcd[ ~~~~~~―
―――――… |25072019

罫孵
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 1搬
t:雲評

覇U翻
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わ eFerredi

:障Onぼ    良誅 mc 
潤ッ 1総 需

揃 08208材
ほぉ I「ふJI 卜01/85/050/00249/AM19/  103/95/040700071/Aヽ1 j,6iriii6sorooz+erer,arv ,otrssrocotooottrrurgt 08.05.2;ff ""- 
i6"", zs.oz.zors I

es jDecision : NC considered the case as per agenda and noted that na fr4umbai wasl

, ]requested to fumish the status of the case and if not ratified to send a hard copy of the I

I lapplication for examination and fixation of norms. The reply of the RA is still awaited. 
I

' lThe Committee therefore, decided to request RA, Mumbai to expedite the reply. 
Itl

__.]fr":::r-tg9:deferredto25.07.2019. - ___ _j

＞

０

⇒

;strtus:Dcferred I

l

|                    :LINΠ TED

鵬 品:1議↓1」 鶴掘:j蕊3621話 :/
lOeciiion : NC considered the case as per agenda and noted that RA Bangalore was

{requested to fumish the status of the case and if not ratified to send a hard copy of the

]application for examination and fixation of norms. The reply of the RA is still awaited.

lThe Committee therefore, decided to request RA, Bangalore to expedite the reply.
I

lThe case stands deferred to 25.07.2019.

121′85-     Parり Namc:PARADICM   IMect No/Datc:5ノ 85    status:DeFerred:
l            iSTONE INDIA PRIVATE   IALC3/2019

hnnomo   l    lIIルΠT口ヽ 1器 盤 ソ   |   |

Llc No/Datc:0710113092 1Dcfer          i

10042018     !Date 25 07 2∝ 91

No.:4″ 21/8,

17
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casc stands deferrcd to 25 07 2019

IALC3/2019
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:RLA File

:31/83/040′00013/AM19/

De"t.t", t NC."rrtd*"d itt" 
"u.i 

u, p", ug"nau and noted that application of the firm

to furnish the status of the case and if not ratified to send a hard copy of the

for examination and fixation of norms. The reply of the RA is still awaited'

Committee therefore, decided to request RA, Bangalore to expedite the reply.

case stands deferred to 25.07.2019.

「甲酉
…
甲吻鰤性淵… Ψ

ttd
130052019            :

to furnish the status of the case and if not ratified to send a hard copy of the

for examination and fixation of norms. The reply of the RA is still awaited.

Conlmlttcc thereforc,dccided to requcst RA,Mumbai to expedite the reply

casc stands defcrrcd to 25 07 2019

輛榊:壺鳳1驚:鶯霊亀詰ittF撃篭聴麗

証MI

been forwarded to Technical Authority, i.e., MoFPI for examination and comments.

Committee decided to request them to expedite the comments.

case stands deferred to 25 .07 .2019 .

lCnseNo■ 41′21/8ニ

IALC32018

P肛りNamcSUKASO
ICERACOLORS PVT LTD

HQ File :RLA File

:01′ 85/050/00235/AM19/    :09/24/040/00078/AM19/
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No.:61/21′ 8多 Party Namc:PRACATI
IGLASS PRIVATE LIMITED

曰 t::i敦↓13 RLA Filc

:03/957040/00563/AM19/     .06092018 IDate:25072019

: NC considered the case as per agenda and noted that ItA Mumbai was
to fumish the status of the case and if not ratified to send a hard copy of the

No■ 52r21/85‐ ALC3/2018 Pa■ y Namc:KURUWA
IENTERPRISES

|

Meet No/Datc:5/85‐

ALC3/2019
30052019

一岬
一

ｒ獅げ‐‐‐一

猾

´・

IRLA Filc Lic No/Datc:1010060030

for examination and fixation of norms. The reply of the RA is still awaited.
Committee therefore, decided to request RA, Mumbai to expedite the repty.

case stands deferre d to 25 .07 .2019 .

I lapplication for examination and fixation of norms. The reply of the RA is still awaited.

: The COnlmttec■ creforc,dcdded tO“qucst RA,Kanpur tO cxpcdiに ■e rcp,

: lnecascstandsdctrredo25072019

Pa●y Namc:VADILAL
コヾ DUSTRIES LIMITED

|
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~~1漱
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i30052019

i臨譜胤j紘lMふ■協魔α蕊7鳥j l総 |

o/Date:0610038970 Defer

2018        1Date:25072019

:72 lDecision : NC considered t}re case as per agenda and noted that RA Kanpur was
i lrequested to fumish the status of the case and if not ratified to send a hard copy of the
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casc stands deferrcd to 25 07 2019

ln*m- t NC."^id;a th" i^" -ut p"i oi";A; ;d-i" 
"oni"ttutio" 

with rechnical

lAutho.iti"s present in the meeting, decided to approve the ad-hoc norms on net to net

lbasis withoui any wastage with accountability of import item in Export Product'
I

I

lm. ga", quality& origin of imported Nutmeg Whole should match with the Nutrneg

瞬
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F00DS PRⅣATE LIMITEEl
Mect No′ Datc:5/85- lstrtus: Deferred

108102018 iDatc:25072019:01/85/050/00256/AM19/

The case stands defeΠ ed to 25 07 2019

IRLA F■ e

::07/24/040/00125/AM19/

No.:59/21/85- 祖ぽ翌鏃靡 ONS

for examination and fixation of norms. The repty of the RA is still awaited'
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r agenda and noted that CLA Delbi was
tnd if not ratiflcd to scnd a hard copy of the

to furnish the status of the case and if not ratified to send a hard copy of the

for examination and fixation of norms. The reply of the RA is still awaited'

10052019    1
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PなりName:KOMATHA
IMPEX PRIVATE LIMITED 肇鮒

統「
~75eFerredl

Lic NolDatc:0410164857 1DeFer      i

IMcct No/Datc:5/85‐

ALC3/2019
30052019

Patt Namc:SUKASO
:CERACOLORS PVT LTD
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RLA Filc

:09/24/040/00389/AM19/
Lic No/Date:0910066839

14112018

に

一

|

|

Lic No/Datc:0710H4142 1DeFer

19 11 2018            1Date:25072019

Decision : NC considered the case as per agenda and noted that RA Bangalore was
requested to fumish the status of the case and if not ratified to send a hard copy of the
application for examination and fixation of norms. The reply of the RA is still awaited.
The Committee therefore, decided to request RA, Bangalore to expedite the reply.

ion : NC considered the case as per agenda and decided to frx the adhoc nonns ir
;t of the AA of the firm on the basis of the comments of the Technicat Authority, i.e.
vide OM dated 03.06.2009 allowing the following inputs;

t Item
施 omat 1 00 Kg

Item
Zircon Sand I .01 Kg/Kg content in the export product.

may take subsequent consequential action accordingly.

182iCaseNo.:78/21/8多 :Strtui:Defcrred

i lThe Casc stands dctrrcdto 25 07 2019
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to fumish the status of the case and if not ratified to send a hard copy of the

for examination and fixation of norms. The reply of the RA is still awaited'

Conlntittcc hrcfore,dccided to requcst RA,Mumbai to expedite the rcply

case stands defcrred to 25 07 2019
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l8a iDecision : NC considered the case as per agenda and noted that application of the frm

ihas been forwarded to Technical Authority, i.e., MoFPI for examination and comments.

! lThe Committee decided to request them to expedite the comments'

rl
I lThe case stands deferred to 25.07.2019.
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ALC3/2019
30052019
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risation ofthc case              l

RA ma量斃製望fT,野ⅢⅢ攣Ⅲ響Ⅲittl… …___―一  |

:NC considcred thc Casc as pCr agenda and noted mat RA Mumbai was
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Decision : NC considered the case as per agenda and noted that there is no
manufacturing activities involved in the export product except cleaning/sorting of
Caraway seeds. In accordance to Para 4.04 ofFTP,2015-20, AA shall not be available for
duty free import of spices for cleaning, grading etc. The Committee therefore, decided to
reject the case with direction to firm to pay Custom Duty and applicable interest there on
for regularization of the case.

RA may take subsequent consequential action accordingly.

Case No.:15/18r8,ALC3′ 2018 Parり NamcINDO
PHYTOCHEM

‐
Mcct No/Datc:5/85-

lALC3/2019

130052019

Lic No/Datc:0510408789

05122018謳 鳥17鳳ζ
PHARMACEUTICALS

IRLA File

:05/23/040/00390/AM19/

87

No■ 11/13/85‐

1漑鳳ふ話

宇:む Naicも t`s古 Mcct No′ Datc:5/85-

IALC3/2019
,0052019
1Lic No/Datc:0210208849

13122018

SARAOCI

:RLA Filc

:02/24/040/00129/AM19/

IDefer

lDate:25072019

|

on accordingly            :

tecision : NC considered the case as per a1

:spect of tlte AA of the firm on the basis of t
ech.2, allowing the following inputs;

xDort Item

3enda and decided to fix the adhoc norms in
he comments of the Technical Authority, i.e.,

Yohimbine Hydrochloridc 100K■

Item
Yohimbe Bar\ having brown colour
(Yohimbine HCL content not more than
t%)

133 42 Kg

may take subsequent consequential action accordingly.
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and if not ratifled to scnd a hard copy of the

F no....s Thc reply of me RA is still awdted

tRA,Cnpur to expedltc thc reply

田 漑 蕊1蕊 廠 ↓」

…

IRLA派
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・ 舌cヽo/Datま■loo67259~
:31/83/040/00147/AM19′        19122018

Technical
net to net
size and

r lo..iii* t 
-NC 

considered ttt"""ut.- u" pei agenda and in consultation with
lAuthorities present in the meeting, decided to approve the ad-hoc norms on

lbasis without any wastage with accountability of import item (of same

lspecification) 
in Export Product.

I

IRA may take subsequent consequential action accordingly'

'Party Namc:HERBAL
ISOLATES PRIVATE
ILIMITED

Mcct No/Datc:5/85-
IALC3/2019

30052019    i

IStatus:DeFerrod

24

ApprovcdMcct No′ Datc:5/85
1ALC3/2019

130052019

曰 鳳 =I鶉∴0甥m芳 謬頸
10825941

!Date:25072019



ハ

IThccascstandsdeferredto25072019

|

IF漱
赫ぶ
 l総1癬邸A柵孵

tC 5/85:山…d
穏児5温I温
「

~臨
漱品∴鳳t…猾漱テ

蒟0067262鶉

:5訥漱ぶ:濡藷競湾朧聴1雷:よ:譜需鳳讐1聾静ξ潟吾躙 i欄綱轟警譜鮨嘗腑ど弾
|                                                :
IThc casc stands deferred to 25 07 2019    

……… ___………――一一一」

No.:10r18r85-

卜tam“ DeFerred i

25

|  IThecascstandsdefcrrcdto25.072019

|~腎
辮il薦 1懃慮中11翻芋11ツITI
I群薫鳳:1↓ lζ 鴨濡鳳0劉ハ1lγ ザッlザiF職?製_

cr agcnda and notcd that CLA Delhi was
and if not ratifled to scnd a hard copy of thc

f no■11ls Thc rcply of the RA is still awated

t CLA Dclhito cxpcdte the rcply

98F語雨j面面85 Pa■ NameSARITA HANDA ycctNo/DatcS/85

「 F高

面 麟 灘あい。
「 仲 淑

ぎÅ赫ム

:T漱籠盤譜1霊需鑑漱識 i

路器漁甘l:朧rfm鶴
b・Xde b NCづ

|



^

| - 
iriponrs pvr lro ttctrzots - i- - *--- *l

3o.os.2ol9 i 
i

IRLA File           iLic No/Date:0510409227
‐ヽ |● ヽ ´●

^|    |^´
.^′ |^´

^′ ^^´
´ ′ ,● ヽ ´●

^′
     |^´

^.^^.^

IRLA File            Lic No/Date:0510409227:Defer      :

藉 楡。革聴翼ギ撼燕響驀雌|

for examination and fixation of norms. The reply of the RA is still awaited.
Committee therefore, decided to request CLA Delhi to expedite the reply.

case stands deferred to 25 .07 .2019 .
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[oiciiion : uC consiOeied thi case as pei agenda and noted that the export/import iterns

lare textile items. The Committee noted that, it has been decided with the approval of DG

lin the F.No. 01185/17lls3lAMlg/DES.VI to transfer the cases relating to Textile to NC-5
which is primarily a Norms Committee for Textile and Leatler.
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items. The Committee noted that, it has been decided with the approval of DG,
t.0ll85/l7llS3lAMlg/DES.VI to transfer the cases relating to Textile to NC-5 ]

rimanily a Norms Committee for Textile and Leather. 
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ision : NC considered the case as per agenda and decided to fix the adhoc nonns in
Ect of the AA of the firm on the basis of the comrnents of the Technical Authority,
MoFPI vide OM No. l4O11l2l/2018-ED dated 28.05.2019, allowing the following
ts;

)rt Item
Confectionery Bubble Gum 1000 gnl

Item

Gum Base 140 gm
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thc case as pcr agenda and notcd that RA Kanpur was

to fumish the status of the case and if not ratified to send a hard copy of the

for examination and fixation of norms. 'Ihe reply of the RA is still awaited.

Committcc thereforc,decidcd to requcst RA,Kanpur to expcdte the reply

case stands dcfcrrcd to 25 07 2019
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iDecision : NC coniidered-tt 
" "as" 

ur p"i ug"nd" anO notea tliat application of the firm

lhas been forwarded to Technical Authority, i.e., MoFPI for examination and comments.

iThe Committee decided to request them to expedite the comments.

I

iThe case stands deferred to 25 .o7 .2019 .
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 ■●●月 ..^+_Л  +I._+DA D..ぃ ″_i^__、、,_.:I l0 jDecision : NC considered the case as per agenda and noted that RA Bangalore was
]requested to fumish the status of the case and if not ratified to send a hard copy of the
;application for examination and fixation of norms. The reply of the ItA is still awaited.
:The Committee therefore, decided to request RA, Bangalore to expedite the reply.

IThe casc stands deferrcd to 25 07 2019
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NC  considercd  thc  CaSe  as pCr   agenda   and based On the

fumished by the firm observed that the import item i'e, Fish

Oil Semi Finished is not fit for consumption and accordingly on the basis of the

fumished by the Technical Authority, i.e., Tech2' (in AA No' 0710109659

18 04 2016 of the fi...l for same exPort/impOrt itents))deCidCd to ix thC

allowhg the following inputs;

1305 00 MT

1435 50 MT

may take subsequent consequential action accordingly'
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dated 10 04 2012
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: NC considered the case as per agenda and noted that hard copy of the
of the firm has not yet been received from RA, Ahmedabad. The Committee

decided to request RA, Ahmedabad to furnish a hard copy of the application
that further necessary action on fixation of nonns can be considered by the

The firm was requested vide DL dated 16.04.2019 to fumish information
"The certificate of AnalysiVTesting Reports of various exports made against present

which is awaited. The Committee also decided to remind the frnn to expedite
reply.

casc stands deferred to 25 07 2019
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